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B .d .PT L, VICE CiL-U'1AN; 	The Applicant No.1 and applicant Ms .2 

were working as Junior Accounts Officer and Junior Accountant 

in the scale of Rs. 1640-2900/- and Rs. 1200-2040/- respective1 

in the Office of the Financial Adviser and Chief Accounts 

Officer(FAO) , Dandakaranya Proj ect at Malkanagir. The 

Of ice of the FA&CAO,Dandakaranya Project functions as a 

separate Accounts organisation under the Ministry of Home 

Affairs, rehabilitation Division. The Government of India 

vide Office Memorandum No.F.(32)/.III/86 dated 12th June, 

1987( rmnexurc4) to the application resLructured the 

accounts setup in the organised Accounts cadre and revised 

Lhe scales of pay and made upgradation of posts up to 

80 per cent in each cadre ano fixed thevised scales for 

the upgraded posts. This was done on the basis of the 

recommendsioa of the fourth Central Pay Commission 

(The Pay conUiiissio5) vide para-11.38 of part-I of its 

deport. delving on theaforesaid recommendation of the 

Pay Commission and the Office Memorandum of the Ministry 

of Finance referred to above, the applicants have moved 

this Tribunal to give them the benefit of upgradation of 

posts in the scale of Rs. 20J03200/- for applicant No.1 

and Rs. 1400-2600/- for applicant NO2 with efiect from 
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1 .4 . 1987 and give them cOnsecuentja1 benefits of arrears 

of pay. Applicant No.2 died subsecuent to filjn of the 

application and h 4.s widow has been qubstituted in his 

p lace as the 1 egal heir. 6ubsequently , 18 (eighteen) other 

Junior accounts Officer and Junior Accountany-4 were 

irapleaded as they were similarly placed like applicants 

1 and 2. 

2. 	 The Respondents in their counter affidavit 

have maintained that: the FA&CAO,Dancjakarny )evalcpment 

Authority moved the Government of IndJ.a,Mjci ry of Home 

airs(Re1ahj1taton ivisian) vide his lette:dat ed 

23-7-87 a copy of which is at Arinexure_R/1 to extend the 

benefits of ACCOUrIS wing of Indian Audit and iCccunts 

)eprtment(IA 	tothe Accounts wing of the 

I)andakarnya Project i.e. i).,  r evised sc0les of pay as 

applicable to the staff of the Controller General of 

ccount from 1.1.16 and' (ii)for applicability of ratio 

of numb r of posts in the hic her a rid lower scales as 

laid down in Mic.istry of Fiaance(D epartment of ixpnditure) 

.•.1• J.atad 12.6.1987 in respect of staff of Fiaciuciaj 

:dviaer and Chief Accunts 	ficer,Dandakaranya Project. 

But the Ministry has held that the r ecomrneridatjon of 

the fourth Pay Cent ul Pay Cornruission as corita fried in 

p.ra 11.38 of part-I of its report are pecil±c:Jjy 

meant for the staff under the Organised Accounts cadres 

of 	Controller General i)efence iccounts(CG), 

ort roller General Accou nts (CGA), .ail ays, and )apartments 

of Posts and Telecomuajcutjons and it canaot be e:tended to 



the staff of the office of the FA&CAO,Dandakaranya Project 

vide ouexures-A/8 and A/12 to the application. In view 

of this the respondents have mairitainad that the the Claim 

of the applicants for higher scales of py canot be 

accepted. 

3. 	 We have heard Mr. B.Pal the learned Cou:-isel 

for the applicant and Mr. Tahali Dalai the learned ddl. 

6tanding Counsel(Central) for the Respondents and perused 

the relevantrecords. The main issue to be decided in 

this cae is whether the applicants belor to an o ganised 

accounts aadre sods to be entitled to the beEfjts of 

Higher Scales of Pay HJUI of Rs, 2000-3200/- and $. 1400-

2600/-. Mr. Pal rnaintans that the staff of FA & CAO 

are in organised accounts cadre under the scheme of 

departmentaljtjon of Accounts,ft the deoarbment of 

rehabilitation formulated by Government of India as in 

tnnexure-'3 . Ubder the scheme the Controller and 

Auditor GenerJ of India(C&AG) of India was relieved of 

his res,i_.~~ons ibilities for compiling the Accounts of 

the Ministry of supply and rehabilitation with:a±:ect om 

Isb July, 1976. Conseuentiy the functions in relatiai to 

the; departments habilitat ion hitherTto perf orby the 

C&AG were taken over b1 the Department of rehabilitation 

ijth a faect from ti-at day. He has further contended that the 

duties and --be resonsibi1jties Derforrned by the CcOnts 



aaff under the PA & CAO,Dandakaranya after separation 
o ccounts 

from audit are comparable to bhose :eoformof 

by other 	ounts Org aisations like IA & ',CG S  CPA 
ailwavs and Postal and T elecofliurujcstjns etc. aH as the 

JUtICS 
a[id, responsjbljties are comparable the ap ilcaflas 

are .eatitled to the some scale of pay as are given 
'CO the 

correspoading levels of the other orga is-:t± 3  This is ,40 
acre $1w 

accordjçj to Mr. PaLes the pay COmmisj have 

roco eLded vide oars 8.11 of partl of theirreport tlmt 

desj:ations of posts should be staodarj5ed so that as 

tar as posshle tacir dUties and respo.siblli 	may be 
tOly 

reflected and designations may be unformly Opplicoble. 

The other grounds urged by Hr. Pal were that the 
6ection 

OfICt of PAS(A0 
OLfice were delegated similar 

administrative and functja1 powers and resoonsibilities 

as were attached botie Section Officers of oranjsod 

cadre of IA & AG in para-2 of Goverernent of India's letter 
dacd 17.2 .75(Annexure- a/i) to the appljCtjr. He has 

further contended that since according to the reco::t1ertjao 

of the Pay Commissiot vide pare-il .38 of part-I of t heir 

eDort hence forward there would not be any selection 

grade Pcts in any Organised ac:ount cadre , it is more 

necessary in the iflteret of, epuity that the hccounts 

staff of the PA & CAO are given the higher pay scales. 

Accordina to him the higherpay scales bas bee recomoended 

to compensate the loss caused to the staff by 
dC)ljtjQ 

O 	
H selection grades  e has 

iurther averr that t he Pay and 
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Accounts Officers under the F' & CAO,Darakarnya lroject 

have bean aut orised to issue PPOs and the pay and 

Accounts office of iadakarnya Project hava beE-ns;zed to 
introduced 

implement the new pension schemeiith effect from 1.1.90. 

AccordIng to the letuer No. 13011/1/89/000rd/2060 dated 

22.3.1990 of the Assistant Controller of Accounts,New 

1elbi the Office of FA & CAO,fandakaranya Develet 

utbority is a departmentalised Accounts Of f ice under the 

Jepa:tment of Rehabilitation, as any other Accounts Officer 

under the Contro-er General of Accounta. Fioaly Mr.Pai 

has ref erred tot h letter No. FA/Admn._X/SGC/90_1147 dated 

lj/i6th.1.1990 of the under Secretary to the Government 

of India rehabil itat ion division a rid Head of Office of 

i)NK Project, camp Koraput, addressed to the Jeuuty Secretary 

tot he Government of India, Airistry of Home if:Lairs 

rehabilitation divisioo and has urged that the Gozernrnent 

of India for the reasons mentioned above should r econsider 

the cases 5f the api cants for lii liar afL ; 	in 

terms of the Q.M. of the ]Yinancc Ministry(epirtnent of 

Expenditure) dated 12th June, 17 (rmnexure-4) .Mr .Jalaj 

relying on the r ecomffledation of the Pay 0omn3s on and 
t119 counter of the respondents mairtujrd tt thr was 

no cane for urantjo any relief to the apitcants. 

4. 	 On perusal of the papers, We hv noticed th 

the IA & CAO,DNkcproject has made out a case for exendj the 

benefits granted by the u dated12th June, 17(. 

nnexue_ A/4)  

A 



to the appLjca 	vile hJ.s let:er dated 23.7.191 

nnexure-A/7) and again by hs leter dated 23.11 .17 

nnexure-/10. The Class-Ill and Glass-17 emr)107 es 

;aocjat!-n of the ijnarce Branch of the JK P roj act 

also represented to the Governmer vide their letter 

Jated 12.11.1987( (Inexure_9) in oh ch they have 

as follo 5: 

s 	he iiinior ACCOUtS Of fjce and 

Junior Acc. ntants in the Jccounts 

cadre of the F.. & G.A.O., f U1:11 

eli the  above criteria, our Case may 

kindly be re-examined and benefj ts 

extended tothe staff of the 

O.A.O.I LNK Project earlyu. 

he Asocjat;on made another renresentation vide their 

leter dtd 10th December, 17 ( nnexwL- e-A/j1) .Th3 

0overflment of India 	 proposal of the .A. 

&C ..O. Vije its let e r dated 26th OCtobt, 1987(.nnexne_AJ8). 

fhey had rejected ther epresenta-ciors of the tca­ :f 
AssociaLion as well ds the Subsequent proposal of the F.A. 

& 0 .A.0. vide their 1 etter dated 1th Januar, 18(Annexure-

V12) . e have gone through the r ecommel:tjn of the Pay 

I 
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cnntajn 	in Dara-li.38 of part-I of their 

renort along .ith parngra.:ih11.3 	ere reference has 

been made to the deiands of the Association of 

Ac .unts staff under C .G .J.A., C .G .A. Rail?ays and 

Jeow:tments of Po 	and Telecom7.iunicatjons. The Pay 

Corrjs'jon have considered these re-presentations and 

have Cone to the conclusion that UThere has all alonc 

been Dritv between the staff in the IA & AD and Accounts 

Jtaff of other Dspartments, 'hich has been disturbed by 

restcucturiuj IA & AD into two separate cadres viz Audit 

Cadre and :r:ounts and Establishmeflt cadre and 

civic higher Pay :cales to a major portion of staff 

on the Audit S jJCu. They hove recommended restoration 

of this narity in aragraph-lL .38 of thoir recommendation 

referred to above. They have in fact said 'áccordiri3ly 

we recom end that the pasta in the nay scale of Rs.425-

703/_ in the organised accounts cadres nay be wiven the 

scale of R3. 1403-2600/-. X X XX. he also recommend 

that this shoul bo treatod in future as a functional 

jraIe requi±ing pr motioa as per normal procedure. The 

proosed scales (Rs.2000-3203/_) there will be no 

selection crades or any of the posts ". They 

isn said that the 1ovemnment may decide th 

number of posts to be placed in the scales of (i)Rs.1,400-

2,600/- md (ii) qs. 2000-3200/- in the other organised 



accounts cadres taking this factor into coLisider tian. 

A plain readinc of the :ecoainend tiac. of the Pa Coramiss din 

tained in pare-li .38 of part I of their Reuort 

nvincej us that this recommend ion relates to the 

of organised accounts Qadres like the orgasisticns 

:he CGDA,CG , Aailways e:c. and will not autnatj a ily 

b the accounts staff under the 11A and CAO of,  DNK 

unless the latter is treated as an organised 

bs cadre. The Government are in a better position to 

the comprability if tunctins,dutjes and respoiisibiljtji 

accounts staff of the office of FA 	CAO of 

hand and 
On onEi 	those o the scaff of organised cadre 

on tne other. 
GDA et' vie ho.e it will be possible for them to 

) a conclusion as soin as Lossible in this r egard 

)r per invesLiyation. .hile goirij through thc:letter 

Jnder ecrey dated 11/15th January, 1993 referred 

re w have noticed that consequent upon the issue 

Ministry of Finance CM No.5(32),Ii:I/86/pt,Ii dt. 

'(Annexure-A/ 4) to the app t1le ratio of 

of posts in higher arid loa'er scales to the JAOs and 

Accountants 0± pay and Accounts Ufficer,ehabj1jtaaion 

)rl(Oow under the rim ri stry of Hoiie Af airs,1ra: ielhj) 

rice been revised from Rs. 1640_290:J/_ Lo0003203/_ 

120320401403-26OO/_(the same as clairci. by the 

Lnts). There is therefore a case for rec.nsiderinq the 

of the appLicnt5 for hi her scale of pay Particularly 
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heri both the Prjnc pal ACCOUntS Officer 

J- -IVlSl ~-' Ll (nClvl under controller of 
me 	

ACCOUntS,i1C stry of 
Ho 	j: 

airs) arid FA & 	O,.3Uj( 	 under the 

same est'jhj1e Mids:ry of supply and :ehabjljttri 

diviio )e),
artmnt of rehabilitation) Je ou1d therefore 

direct that the cases of the applicants rJigher scales 

of pay should be Considered by Ae respotJent N.i in 

the light of the devel ement referred to ahve, and the 1 

m atter Li alised within three onths from the :te of 

recei)t of a cooy of this jud merit. 

5. 	
This c ase js. accor1 n1 	14 pL.tu OL.JNO COstS 

: 	I 
VICi CI-IALtN 

V 	 '/1 
'I- ''S..- 	' 

Cantrai Administ -Ltjv,C Tribunal, 
Out ac,r Benchi< .Moharity, 

I: 


